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uiftl 	 4oç 	— 
Date of Presentatioi' 

	

1 	
194 04 	Mr P K. Jaob 

Date of Registration 	
8 	 appears 

Mr T At1nnikhshrian, AESC/fcr 
.: ,.t. 	; 	pondr*F -eatd. ..APp-ii.trjri. 	:i 

Subect 	 .. 	
admitted 	Respondents may file 	reply rrçr 	statement within four weeks with copy to 

/ 	the 4 .applicant who may file rejoinder, if 
DI fP t 	 any, Within twb w?ek$ thereafter List aeoosing 	 before RC for completion of pleadings onf4/4 

• 	. 	
-: 	

HPD(AN). 	 . 	'AVH(VC)' . 	 . 	. 	19.4.04 	i 
rv 

1) 	 14.10.04 	 C-Il 
•t-1 	oc: 	tLU 	 . 	. 	. 	. 	.. 	. 

•Mr..Unñikrishnan,ACGSC.( , - 

•. 	. 	. 	. 	. 	

. 	( 11) Mr.P.E.Jacob. . 	. . 	. 	. 

............. . ........... ..... 

RC 	

hen the matter came up for hearing learned 

I I 	 I counsel for the respondents seeks and -is ganted 
three weeks time to file a reply statemit. Post 

None for either, 	after 	weeks. 	- 	 \ 
I', 	 . 	 • 	 I 	

, 	 nrJ 	(I.( 	 . 	. 	 . 	 . 	 . 

No reply filed yet. Call 

On 23.07.2004. 	•-• 	- 	 HPD(AM) 	 . . 	• 	. . .: 	.-- . . Kvs(JM) 

/ 

14.06,2004 

• 	. 	 . 	 -•• 	. 	. 	 . 	 '-. : 	 . 	. 	 • 
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Notes of the Registry 
	 Orders of the Tribunal 

RC 

. ,Mr.P.A.KUmarafl represented PIt 

p.K.Jacob for applicant'.:. 

None for respondents. 

Noreply filed yet. Cal1 

.6n 08.09.2004.' 

3.11.04 	 'CII 

(23) ?4PAVumaran  
Mr. TA Unnikrjshnan, ACGSC 

LearnedCOUflSe1 for the respondents seeks 

three weeks more time to• file a reply state ent. 
Let it be.done. List on  

H'PD(A14) 	 KvS(JM) 

-' asp 

30.11.04 Cl 
2307'2004 	' 	 ',: 	- 

(19) Mr.PA. Kumaran * '  
Mr.TA Unnikrashvan,ACGSC 

The matter has come up before the Bench as.  

respondents 1-2 have not filed any reply state-

3 . 	
ment% At the request of respondents 1_2 a final 
opportunity is given to file a reply st4ement 

RC within three weeks making it clearly undbrstood 

None for, either side, 

	

	that if no reply statement i filed withkn the 
said period the right of the respondents' 1-2 to 

	

No replY ; filed yet. Callç 	file a reply statement shall stand forfeitted, If 

1.102004as last chance, reply statement is filed rejoinder be fijled 
within two weeks thereafter. List before RC for 

. 	_-. completion of pleadings on 	I ell 

- 	 - r 08-09.200 

IN-Z
1 	 i41. 	 4 

JG  
SKH(AM) 	 f ' 	•..' ' 	'., 	vH(vc) 

asp'  

ILI 

t7.16.20.05 . 	KVS(JM) 	C-il 
None, for either, side. 	 (13) 

	

Noticeswere taken and 	 Mr PAKumaran 
Mr Thomas Mathew Nelhmoottil 

the 0Aadnitted in April, 04 	r 
but so far no reply has been 

f4. led 1  by the r'espondent • 	 Beard Common order prn unced iii oen 

Neit13er is there appearance 	
1 

on their behalf thereafter. 

As such, place the matter 	 KVS( 

before the Hon' ble Bench for 	 17102005 
vs  

directions on 14.10.2004. 

I*• LI( : 	s 	Oj(.VL 	4y 	' 
12.10.2004 	 or 

lo - 	 '3 
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RC 

Mr.P.A.Kumaran for applicant. 

None for respondents. 

Reply on behalf of R .3 

is on record. No reply from 

1 (DOPT) and R 2 (Sr,AO, M/o 

Agriculture). No rejoinder 	
*_ 

filed yet. Rejoinder, if any, 

filed by 28.02. 2005 be taken 

on record and thereafter 

include in the final hearing 

list. 

12.01. 2005 

od[ 



Notes of the Registry 

C 	- 




